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10.ORDER DI. 23,2. 2001. 

Learned counsel for the petitioner 

wants an adjournment This is a 2000 matter.Ifl 

vi& of this the matter is ldrmally admtt€d. 

Let it be 'listed in its turn.It is made clear 

that we shafl not entertain any a1ication 

for out cf turn hearing at a la.ter stage. 

Vic-Ch4 

Mnher (judic. al) 

/p c -02 

o Heard the learned cOunsel for the Aoplicant 

and Ns.C.IKasturi, the learned Addl.Starding Counsel 

or te ResLnaeuLs. 

'(7 
	 In the oresent C.. the ol1caflt prayed for 

a directiOn to resoondents to grant him pmoticn to 

the rank of tieniPr Goods Driver to the rank of 

Passenger Driver. TO-day, £s.C.Pptuirj, the learred 

counsel for the Railways states toot :ho 	:icsnt 

has already been granted promotion to the post Cf 

Passenger Driver vide Office Order No.44/01 dated 

21.3.2001, passed. by the D.R.f..(P), Sambalour of 
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.j..ailWayS. h•- has also roduce6 a copy of 

the said Office Order dated 1.2.2001, hich is 

kept On record. 

On the face cf th0 fact that the ap51icflt 

has alreadl been given desired pOOtiOfl to 

the rank of Passenger Driver in the scale of 

R:.5500-9000/- &id has been posted under the Li/itiag- 

arh 	chis headguirters having been fixed at 

Titlagarh) this CJ.A. is dispOSed of. 

Copies of this ocde:L be made available to 

the learned counsel of 

UPEf& (JuDICIAL) 
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